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decisions   on   motions   on the   floor of the 
House. 

SHRI KRISHAN KANT :    Agreed. 
* 

MR. DEPUTY CHAIRMAN : We have 
now the Report under discussion. The dis-
cussion on the Report will now continue. 

SHRI KRISHAN KANT ; You should not 
take the plea later on that this will not de 
discussed. 

MR. DEPUTY CHAIRMAN : That is not 
going to be discussed here. 

SHRI LOKANATH MISRA ; One thing. 
It is evident that it is a separate motion. It is 
different from the report under discussion. 

MR. DEPUTY CHAIRMAN : You can 
bring in all the points, if you want, on this. 

 
MR.   DEPUTY   CHAIRMAN   :    Mr. 

Ramaswamy, the Deputy Minister, is there. 

MR. ANANDAN : I   have called you. 
Pleas.- begin your speech. 

MOTION RE. THE      NINETEENTH 
REPORT OF THE COMMISSIONER FOR  
SCHEDULED C\STES  AND SCHEDULED 
TRIBES FOR THE YEAR 1969-70—Contd. 

SHRI T. V. ANANDAN (Tamil Nadu): 
Mr. Deputy Chairman, Sir, the 19th Report of 
the Commissioner for Scheduled Castes and 
Scheduled Tribes for the year 1969-70 contains 
about 97 recommendations and observations. 
May I now call the attention of the Government 
to the previous 18 reports, on behalf of these 
unfortunate citizens of our   country,   whose  
number   exceeds one- 

fiifih of the population? Their number may be 
more according to ihe 1971 census. I call them 
unfortunale because of the situation in which 
they are placed today after 25 years of 
independence. 

MR. DEPUTY CHAIRMAN : You may 
continue after lunch. 

SHRI T. V. ANANDAN : Yes. 

MR. DEPUTY CHAIRMA : The House 
stands adjourned till 2 P. M. The House then 
adjourned for lunch at one of the clock. 

The House reassembled after lunch 
at two of the clock. MR. DEPUTY 
CHAIRMAN in the Chair. 

MR. DEPUTY CHAIRMAN : Yes, Mr. 
Anandan. 

SHRI T. V. ANANDAN : Sir, I was 
referring to the Scheduled Castes and 
Scheduled Tribes as unfortunate. Sir, they are 
unfortunate because they have not shown any 
progress in the last 25 years of our 
independence. Sir, we say it is an inevitable 
inequality and historical exploitation. If it is 
historical exploitation, I will have to go to the 
period of Manu, Manu who gave Dharma to 
India, but for these unfortunate Scheduled 
Castes and Tribes it is Manu Adharma. If it is 
not so, how could Adharma and Dharma have 
been given by Manu? If I may go further, if 
there is a God who has created a section of the 
human beings with such an unequal status, if 
any God has created them, I think that God has 
to be cursed not by me but by those unfortunate 
Scheduled Castes and Tribes. Knowing pretty 
well the situation of these Scheduled Castes and 
Scheduled Tribes in this Country the Father of 
the Na'ion had to go on a fast unto death. Then 
came the politicians to solve the problem, to see 
that these Scheduled Castes and Scheduled 
Tribes did not secede from Hinduism, and they 
have created a consolidated 'ism' through the 
fasting of the Father of the Nation. 

Then we had got the independence. Our 
leaders have enacted so many constitutional 
safeguards and protection for these 
unfortunate Scheduld Castes and Scheduled 
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Tribes. But has any one of Ihem been fully and 
sincerely implemented ? Sir, they have put so 
many articles in the Constitution, article 15, 
article 17, article 29, article 46, everythig is 
there. Yet the exploitation is visible; although 
it may not be in the cities and towns where 
industrial expansion has taken place, in the 
rural parts of our country in the 6 lakhs of 
villages, these unfortunate Scheduled Castes 
and Scheduled 

Tribes are being exploited and they are in the I 
same condition as they were in   the   period of 
Manu.    Many things   have   been   done. 
Parliamentary Committees have been appion-
ted. Even the Home Minister had to head a 
Committee in 1968 and 1969 to see how these 
Scheduled Caste and Scheduled Tribe people 
could be encouraged and brought to the level of 
the highly-placed communities in this country 
Directors-General have been | appointed, under 
them Directors in each State also have been 
appointed. Yet, I say none of the 
recommendations of these Committees and these 
Welfare Commissions have ever been fully 
implemented. In the Third Five Year Plan it is 
said that they have spent Rs. 277 crores. Where 
did it all go 7 Can the Government prove by 
facts, figures and statistics how many house-
building advances have been given to these 
peopb, to how many of them house-sites, I 
lands, have been allotted. The Scheduled Castes' 
Welfare Committee clearly stated ( that the 
Ministries in the Government of I India are 
unable to furnish any record to I prove that the 
Scheduled Castes and the Scheduled Tribes have 
been granted this, that and the other. Nothing 
has been done for them although they say that 
Rs. 277 crores have been spent. In Bihar, it has 
gone into the hands of the contractors. Th: Bihar 
Government had given contracts on behalf of the 
Scheduled Castes and the Scheduled Tribes 
about house-building advances and the 
contractors have been the beneficiaries and not 
these people. 

Educationally also, we say that we have 
done this to them, that we have given them 
grants, we have given them reservations in the 
medical colleges, etc. Is there any difference 
between a Scheduled Caste candidate and a 
highly-placed community candidate 7 The 
capitation fee of Rs. 10,000 is taken even from 
him. What is the good of the Government of 
India saying that they are granting such high 
educational facilities | to them but they are 
unable to  meet   them. 

There was a suggestion that this sum should be 
mat by the Government but that has not been 
accepted. I do not know whether the State 
Governments considered this aspect or even the 
Central Government. There is an examination 
fee. It is exempted only for two years. Why 
should it is not go up to 1980 just as the 
Constitutional safeguarads have been extended 
up to 19807 This concession should be 
extended upto 1980 on part with other 
Constitutional safeguards. 

About class III promotional chances, there 
is reservation made. Yet I have got cases in the 
Railway Ministry where the Scheduled Caste 
and Scheduled Tribe candidates who have been 
promoted by a process of selection, they now 
stand reverted. There is nobody to take up their 
cases and plead before the Railway Ministry 
except us. Whatever there is in the law, nothing 
is being executed in practice, that is the 
experience that I have gained as far as the 
Raiiways are concerned. There are so many 
class IV people A Class IV Scheduled Caste or 
Scheduled Tribe candidate is treated with 
difference, he is not taken back to duty. At the 
same time, a highly-placed community man, 
even if he is at fault and he makes a 
representation to the Minister, the Minister 
immediately orders him to be reinstated, 
whereas a Scheduled Caste or Scheduled Tribe 
man who is removed from service is not given 
consideration. That is why I say that equal 
consideration should be given to everybody, 
whether he be a Scheduled Caste or a 
Scheduled Tribe man or any other person. 

Another point that I come across is that he 
has to get the 'community certificate' from a 
gazetted officer. How can a Scheduled Caste or 
a Scheduled Tribe candidate go in search of a 
Member of Parliament or a gazetted officer of 
the Government 7 Why not this be entrusted to 
(he Panchayat Board President or the Panchayat 
Board members 7 You have yourself stated that 
Panchayati Raj is being extended and that 
special consideration is given to the Scheduled 
Castes and the Scheduled Tribes. Why can't the 
Panchayat Board member himself certify about 
the community qualification ? Why should it be 
by a Government servant 7 If he is living in a 
rural part which is 10 miles away from the 
town, he has to go   10 mile* 
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to find an MLA or an MP or a revenue official 
for that. They can eliminate these difficulties 
of the Scheduled Caste and Scheduled Tribe 
people. 

In the Fourth Five Year Plan, I know that 
about Rs. 142 crorers are being allotted for the 
development of ihe Scheduled Tribes. It 
should be properly implemented. It is no good 
asking the State Governments about this, it is 
the duty and responsibility of the Central 
Government to look after them because they 
are being exploited by ail the political parties. 
You cannot blame them, these Scheduled 
Castes and Scheduled Tribes because their 
standard of living, their education, their 
association etc. are such that they fall easily a 
prey to these people. Now for the last twenty 
years everywhere in the rural parts of the 
country they have attained a status. But today 
after the prohibition has bsen lifted I find their 
social condition is deteriorating all over. Sir, 
we have attained freedom through the sacrifice 
of our leaders. Those leaders did not care that 
they would come to power. But they made 
sacrifices for the sake of the country and 
independence. Therefore, let those who are in 
power today see that whatever decisions arc 
recommended by some Commission are 
immediately implemented. 

One more thing before I close. Let there 
be a representative officer in every Central 
Government Department instead of one 
Director in one State to look after the interest 
of the Scheduled Castes and Scheduled Tribes. 
Let that officer sit in each department. This 
Scheduled Caste Officer will solve the 
unemployment problem. This officer from the 
Scheduled Castes should be directly under the 
head of the department, answerable to the head 
of the department. He should be put there to 
look after all the grievances and to redress 
them and to see that the recommendations of 
the Commissions are implemented properly. 

I have tried to cover some of the points in 
my short speech. My another colleague is also 
to participate in the debate. Therefore, with 
these words I resume my seat. 

SHRI N. JOSEPH (Andhra Pradesh) : 
Mr. Deputy Chairman, Sir, we are now 
discussing the report of the Commissioner 
for the Scheduled Castes and Scheduled 
Tribes. The Commissioner        has 

given his   opinion   on   the   subject.    I give 
my own suggestions on this subject. 
Sir, these castes were subjected to oppression 

specially, economically and culturally for 
centuries immamorial because of the caste 
system which brought a vast difference socially, 
economically and culturally between one caste 
and the other. Because of the caste system 
there scheduled castes were given a profession 
that amounted to slavery and created a 
psychological, religious and so-called ethical 
superiority complex in the minds of the higher 
castes and inferiority complex in the minds of 
the oppressed communities who were and are 
being tr^a'ed as untouchables. Because of this 
inhuman division on caste-basis humiliation, 
poverty, ignorance and uncleanliness reigned 
in their segregated cheries. Our national 
leaders who had the experiences o{ pangs of 
this humiliation at the hands of the imperialists 
are now determined to uplift this unfortunate 
section of the society from that degradation. 
But all their attempts to remove the vast 
disparities without touching the caste system 
which is the root cause of all these evils is like 
selecting a wrong medicine for a disease. I am 
not one of those who believe that this is 
possible without removing the caste system. 
And yet we must make the best use of the 
measures being adopted by our Government 
and leaders like the people's representatives. 

The present leadership of our country is 
determined to go still further to help solve this 
headache to bring about changes in the social, 
economic and cultural field. In sDite of such 
revolutionary ideas we are not able to do much 
in the way of removing these disparities. 

Sir, the leadership, to whichever party they 
belong, due to patriotic zeal and spirit moved 
them to fight against imperialism. Now they 
are at the helm of the affairs of the country and 
are able to maintain democracy and introduce 
socialism. But I am afraid the caste system 
may again rear its head which may endanger 
democracy itself if it is not removed. Sir, 
several laws have been framed prohibiting 
untouchability, but 1 am sorry to say that no 
progress has been made in this direction. What 
are the reasons 7 It is a fact that the propaganda 
of caste system has been on the increase after 
the attainment of independence.     This 
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has been done by some of the local political 
leaders who wanted to make use of this system 
for their selfish ends' Sir, a national forum 
should be formed to frame a code of conduct 
to eliminate this heinous propaganda. 

• 

With a view to removing disparities, our 
Government has formulated several schemes 
which include grant of house sites, 
construction of houses and grant of waste 
lands. But while granting house sites and 
houses, the Harijans were given house sites in 
a place two to three miles away from the 
village proper. This has ere ited a segregation 
which makes them feel tl at they are not one 
with the other comm inities. These Harijans 
oeing so poor can neither refuse the grant, 
fearing tint they would lose the opportunity, 
nor fight against the segregation, for fear of 
opposition. As the selection of the sites is 
placed in the hands of the Parished and Samiti 
heads, they safeguard the interests of the 
landlords, whose lands are adjacent to the 
village and are most suitable; but these 
landlords refuse to give their lands. It is these 
heads of Panchayati Raj who have been mostly 
responsible for the increase in the caste system 
and exploitation. 

Coming   to    educational   facilities   and 
jobs, in t h e m i t t e r   of reservation   of set ts  
in professional   colleges   aa.1   services,   we  
I find that  the   implementation   is a   failure 
Why ? The whole official michinery is   res-
ponsible   for   this   failure.     They   are   not 
taught   patriotism,   from   the   beginning   of 
Imperialist  rule.    We    do   not   have   any 
change. The same old Imperialist mic'iinery 
which   harassed   our   people, which   shot ( 
down our people and imprisoned our people 
has been   continued and   their   progeny   is 
now in the ofScialdon of the   Government. 
That is why these things are happening.   In 
addition,   many   of  the   heads   are   fully 
imbibed with the spirit of caste   distinctions 
tnd feelings.    Hence   seminars   and   confe-
rences should be held   with the   representa-
ives of   leaders   of all   political   parties, 
jovernmeni officials,   trade   union   leaders, 
ncluding the NGOs, etc ,  and   intellectuals o 
formulate  a code  of conduct   with   their 
onsent   and   oath   of   patriotism    to   the 
lother country   which is   essential   for this 
hange. 

Now, coming   to the   list of  Scheduled 
Castes, I appeal to the noble ideals of hon. 
Members of this House to do justice to one 
section   of the   Scheduled   Castes   who are 
denied   inclusion   in the   list of  Scheduled 
Castes  based   on   their   religion     Harijans 
include Harijan   Christians  also,   but   they are 
excluded.    They are living in the  same 'cheri',   
in the   same huts,   undergoing   the same   
suffering,   the   same   disabilities   of poverty, 
ignorance and all sorts   of humiliations of Ihis 
caste system.     In spite of that, one and the 
same caste is divided   into two sections, one 
section being   included    in the list of 
Scheduled   Castes and   allotted   all special 
privileges, while the   other section is denied all 
these   privileges   merely   because they are   
Christians.    How   can change   of faith   
change   the   social,   economic    and cultural   
conditions   of   a   person ?   It   is impossible.    
They belong   to   one   and the same      caste.      
They      are       undergoing the  same   
disabilities.   So,   the    exclusion of one   
section   of   this   caste is   against the     
Coustitutional      and     moral     basis of our   
socialist and   secular Government. It is against 
the spirit   of   secularism     to divide one caste 
on the basis of    religion. When we   say   
Scheduled   Castes,   caste   is taken   as the 
basis for classification.   When we say 
particular section   of   people   froms one caste,   
how  can   we   divide   that   one caste on the 
basis of religion ?   We    cannot apply the basis   
of religion   for   classifying castes and say that 
a   particular   section   of the   same   caste  
cannot   be   given   special privileges.   That is 
to.ally against the    spirit of secularism   in    
our   State.   Vou  cannot ignore    one     
society.    For    example,    in Andhra   Pradesh,     
there   are   35   lakhs   of Christians out of 
whome 99. 9   per cent   are converts   from 
Scheduled   Castes  or   Malas or Madigas as 
they are called in that region. They are   
undergoing   the   same    disability. T ley are 
being  illtreated.    Even   today  in the name of 
a socialist Government,   in   the name of 
secularism, these people are   being harassed.   
Harijans are being harassed,   not only    
Harijans,    Harijan    Christians   also. There is 
now distinction between    Christians and 
Harijan Christians.    A   Christian   convert 
from the caste   is   not   dining   with  a Harijan 
Christian. He is not giving his daughter in   
marriage   to a   Harijan Christian. They   are  
not   living in the   same   place. Such    
differences      are    existing   between the caste 
Christians and Harijan Christians. How can we 
deny   the   same privileges  for 
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a seetion of  the   same   society   ?   This    is 
most immoral,  most  unjust,   in   a   secular 
State.    Therefore, it is just   and   right   that 
this noble House passes a resolution  recom-
mending to   the   Government   to       
include them    in    the    list  of  Scheduled   
Castes. There was some mischievous 
argument   that the missions have   helped   
these   Christians in the  past.   It   is   a   
fallacious   argument because even   though   
there   are   Christian institutions like 
colleges, high schools,   hospitals, and so on, 
75 percent of the benefits which these 
institutions   exten    are   goin* to non-
Christians. Only   20   or   30 per cent of the 
benefits are actually enjoyed   by   the 
Christians   either     in   colleges  or   in high 
schools or in hospitals.   When such   is   the 
case, how can they say that   Christians   are 
having so many benefits   ?   Seventyfive   
per cent of the benefits are enjoyed actually   
by non-Christians.   Is it not then the   right of 
these Christians—are they not   entitled—on 
the basis of their social and economic condi-
tions to receive  the   same   benefits   as   are 
being enjoyed by non-Christians   Harijans ? 
So 1 would appeal to the House to appoint a 
Parliamentary    committee    to     investigate 
into this matter, whether what I say here   is 
right or not, to find   out   whether   there   is 
not   discrimination,   to   find   out    whether 
non-Christians are not  getting   75 per cent of 
the benefits extended by these institution. I 
appeal that we should submit a petiton to the 
President to see that this    discrimination is 
removed. The President can be addressed by 
the House to see that all the Scheduled Caste 
Christians in the whole country   are included 
in the list of Scheduled Castes  and    justice 
done to these minority   communities   which 
have been   undergoing all sorts   of trouble 
all sorts of inhuman treatment,  because    of 
casteism.   I appeal to   the   Government   in 
view of the Silver   Jubilee   Celebration   of 
our Independence it is proper that a Shedu-
led Caste man is appointed as   chairman of 
the UPSC.   I   appeal   to   the   Government 
to   the  justice   to   all  Scheduled    Castes. 
Then are one with others in blood   and   in 
all other respects.   We have the same eyes, 
same ears, same hands and so on as    they 
have. We are human   beings   as   they   are. 
They   why   should   there   be   this   heinous 
discrimination between caste and caste? This 
caste system should be removed. I urge that 
attempts be made to pass  a   resolution   to 
that effect. 
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"While making provision for the appointment 
of the Special Officer (designated by Govt, as 
Commissioner for Scheduled Casies and 
Sheduled Tribes) under Art. 338 of the 
Constitution, and for the functions to be 
discharged 5by him, the Constitution-makers 
did not prescribe the procedure that this 
Officer may adopt in th< matter of 
inve=tigation of the safeguai s provided for 
the Scheduled Cast i and Scheduled Tnbes. 
The Gover ment also, while m iking 
appointmen of the Commissioner, did not find 
it necessary to prescribe such a procedure It 
has apparently been done purpo -ly so that 
CommHioner is allowed r free hand in 
deciding the best metho< s for investigations 
according to the n eds of the situation.'' 

 
"That advice of the Ministry of Home 

Affairs was that it might not be appropriate to 
call for official files in such cases as such a 
procedure was likely to be taken by the 
authorities concerned as indicative of distrust 
in h.tem." 
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"The Committee note with dissatis-
faction that although the State Bank of 
India came into being in 1955 under the 
State Bank of India Act, 1955, 
Government orders making   reservation 
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ttees in Class 11 posts. It is all the more surprising 
that in spite of the Government of India reservation 
order for Scheduled Castes and Scheduled Tribes 

stated to have been implemented by the 
Posts & Telegraphs Department, the shortfall in 
the representation continues . . ." 

"

The Committee found no justification for the 
State Bank of India not having made 
reservations in the vacancies in subordinate 
staff in various fields from time to time. The 
Committee tegret that this has deprived of a 
large number of Scheduled Castes and 
Scheduled Tribes from joining the services of 
the Bank. This is entirely due to lack of propei 
planning and coordination and proper 
attention not having been paid to the 
reservation orders on the subject." 

 
"The Committee are distressed to find that 

the representation of Scheduled Castes and 
Scheduled Tribes in Class 1 and II posts in the 
Posts & Teleg.aphs Department is negligible." 

 

for Scheduled Canes and Scheduled Tribes 
in services were made applicable to the 
Bank only in 1966." 

''There is also a   considerable   short-
fall in the representation in these commi- 
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SHRI G. A. APPAN (Tamil Nadu) : Mr. 
Deputy Chairman, Sir, I wanted to •peak 
tomorrow but you have called me today itself. 
Whatever it is Jet me finish. We are now 
discussing the report of the Commissioner for 
Scheduled Castes and Scheduled Tribes not 
for the year 1971-72 but for 1969-70. How 
long after? At least two years. According to 
the Home Minis-stry's orders the statistics of 
employment of the scheduled castes and 
scheduled tribes people in government 
services are to be sent to the Government not 
later than 31st March of the succeeding year. 
What is the use of discussing any report two or 
three years after it is due? Why not discuss it a 
hundred years later. 

Sir, the regard the Government of India 
has for the welfare of the scheduled castes and 
scheduled tribes is known from the fact that 
there is no Minister of the Cabinet rank for this 
pertfolio for more than s x or seven months. 
Ever since Mr. Siddharia Shankar Ray was 
assigned the Bengal work, we do not have a 
Cabinet Minister. I have regard for the 
Minister of State who is now in charge. But 
you know, there should be some as Cabinet 
Ministers, there should b; some as Ministers of 
State and some as Deputy Ministers. 

[THE VICE-CHAIRMAN  (SHRI V. B. 
RAJU) in the Chair.J 

But why is there no Minister of the 
Cabinet rank for the Social Welfare 
Department ? Prof. Nurul Hasan at least could 
have been appointed as a Cabinet rank 
Minister. Everybody thought and I also 
thought that now that Mr. Siddhartha Shankar 
Ray has gone to West Bengal permanently, at 
least Prof. Nurul Hasan could have become a 
Minister of Cabinet rank. But so far nothing 
has happened. This itself shows the amount of 
regard, respect, interest or sincerity which the 
Government of India has for the interests of 
the downtrodden people. 

Mr. Vice-Chairman, Sir, I can only waste 
my lungs. I have been speaking here for the 
last four years and I have been wasting my 
lungs and wasting my breath by uttering a 
number of times about the safeguards and 
concessions promised to these poor people on 
paper. Is there any sincerity? You know, even 
if you can do something with all sincerity to 
the   maximum extent,   that   will  be 

weM and good, rather than promising shiploads 
and giving nothing. What the right hand gives, 
the left hand begins to take away, and what the 
left hand gives, the right hand takes away. 
Concession art there in plenty, promises are 
there and lip-sympathies are there. But the more 
the promises, the more the concessions that are 
promised to these unfortunate beings, the graver 
is the exploitation, the more heinous is the 
cruelly of treatment. Even now, after 25 years of 
independence, the stigma of untouchability, the 
devil of untouchability, has not gone in rural 
parts. This is very clear from the Report of the 
EI«ya Perumal Comm ittee, this is very clear 
even from the Report of the Cemmi-ssioner for 
Scheduled Castes and Scheduled Tribes. Why 
you want to call him the Commissioner for 
Scheduled Castes and Scheduled Tribes, I do 
not know. It was the intention of the framers of 
the Constitution that the Commissioner's office 
was meant for the welfare of tho Scheduled 
Castes and Schjduled Tribes. S \ it nis a pity, it 
is a shame that this Commissioner's office, 
meant for the welfare of the Sch du-led Castes 
and Scheduled Tribes, has been converted into a 
Backward Classes Commissioner's office. Do 
you mean to say that you cannot have a man 
from the Scheduled Castes community to head 
this Commission? You know, there were two or 
three people who spoiled the whole Department 
and converted it and transformed it into a Bank-
ward Classes Commissioner's office. But even 
now we have been trying to impress upon the 
Ministers to put into the ears of our revered 
Prime Minister what we have been saying on the 
floor of the House all the time, not once or twice 
but umpteen times. If the Ministers had put 
these views into the ears of the Prime Minister, I 
am sure she would not have turned a deaf ear. 

I have the greatest faith in the leader-ship 
of the revered Prime Minister, the worthy 
daughter of a worthy father. There may be a 
few people trying to create some mis-
understanding and trying to compel her 
unnecessarily to do certain things or bringing 
her to loggerheads. But she is the wisest Prime 
Minister. She is a tigress as Prime Minister. 
This I am speaking from my heart which 1 
honestly speak. In a federal State like this she is 
a very capable lady who has won laurels after 
laurels. She is an uncrowned queen, an 
uncrowned monarch of  not   only   India  but  
other parts of the 
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world   around.   Why   does   she   not really 
care, honestly, sincerely,   for what is   meant 
in the Constitution ? There are 13 Ministers of 
Cabinet rank.     But   poor   Mr.   Jagjiven 
Ram   is   the  only   Scheduled   Caste   man. 
Don't   you   think   we   deserve three, or, at 
least two ? And there are   17   Ministers   of 
State.    Not   even   a   single person is there. 
Perhaps   there    are   four   or  five   Deputy 
Ministers.    Is   it   the reservation   that  you 
want to give ? When   the head of the family 
does not care to implement   the spirit of the 
Constitution the promises, the   safeties,   the 
safeguards, vouchsafed in   the   Constitution, 
how can others implement   it   ?    If   she   is 
very strict in her  observations   and   in   her 
actions,   she  will   have   the right to pull up 
anybody who does not rise   to the occasion. 
And throughout the   country not even 2 per 
cent are there in  the  higher   ranks.     What 
have you done ? Nothing   has been done in a 
concrete way. Fortunately   I am very glad that 
a brochure   on   reservations    for Scheduled 
Castes  and   Scheduled   Tribes  in   th« 
services   has   been prepared  very   recently. 
It   is   a   compilation. I   should   thank the 
Government   for   this.  It is   1972   edition, 
where everything is compiled.  But only 8000 
copies have been printed.    I   do   not   know 
how   these   8000   copies   will meet the de-
mands of the whole country.    May I request 
the honourable Minister   in chirge of Social 
Welfare to send a copy   to  every   recruiting 
office, every association which is doing with 
the welfare of the Scheduled   Castes    ?     At 
this rate   ait   8000,  even 20000 copies will 
not be sufficient. Of course, I   have   myself 
purchased   30   copies    to   be   given   to the 
various associations where ( gj.    A nu nbjr of 
Scheduled  Castes  and   Scheduled Tribes 
associations are there.    When they go to the 
Government  for   recognition of   th;ir asso-
ciation, they say, "Oh, it is communal"  Bat 
when it comes to   the   question   of   Muslim 
League they say it is not communal.     Even if 
it is communal, it is msant   only   for   the 
Scheduled Castes and Scheduled Tribes who 
enjoy a rightful place,   a   rightful   constitu-
tional protection and safety. What is wrong? 
Will the honourable Minister   promise   here 
on the floor of this   House that all the Sche-
duled Castes and   Scheduled Tribes associa-
tions   and   labour associations   will be gran 
ted  recognition   ?    I   can   tell  you all the 
Government officers, welfare officers, Govern-
ment   servants,   all   are   more true   to the 
Government than to the ordinary.   But witq 

all their sincerity, with all their    honesty   of 
purpose    to   the   Government, they do not get 
the   rightful   place,   rightful    share.    In 
Calcutta there is a very   big   association   of 
Scheduled    Castes    and    Scheduled   Tribes 
Employees of Calcutta. In the Telephone Ex-
change and wherever I go, I go to meet the poor 
people, the Scheduled Castes and Scheduled 
Tribes, the slums people, the villages, officers of 
all ranks.    But wherever I go the clamour is 
injustice,   injustice, injustice  and exploitation,   
exploitation   and   exploitation. M.'.y ] request 
the hon. Minister to see   that separate 
employment exchanges and   public service 
commissions are   set up to look into the 
appointment and   selection of these poor people. 
These bodies can   also attend to the training of 
these    people and attend to their grievances. In 
1965   in   a   conference   presided over by Dr. 
V. K. R. V. Rao, the   late Pandit    Jawaharlal   
Nehru   suggested   this. The   Chairman   of 
these   bodies should   be Members of Scheduled   
Castes or Scheduled Tribes.    In   this   i5th 
anniversary   of   our independence,    may I   
request   the Government of India to make one   
Scheduled Caste or Tribe man as the Chairman 
of the UP3C? In Tamil Nadu twice there   were   
Chairman belonging to this community.      I   
will   also request    the   Government   to   
compulsorily educate children belonging  to 
these communities upto fifth standard.     Of 
course   some people   get  free    education upto 
the    Intermediate Class   But in  certain   States   
there is   no   compulsory   or free   education 
even upto the fifih class.   That is what I told the 
hon. Minister   even   in   the     Consultative 
Committee. Make    it   a   point   to tell Mrs. 
Gandhi,   our   revered  Piime   Minister,    to 
declare that    fiom   today   all   the children 
below 14 years belonging to   these   unfortunate 
communities should be put   in   schools and 
given   work-oriented   education.     The hon. 
Minister was saying that he    is    going to 
introduce or   establish   Nehru   Kendras. Why 
drag in the great name   of  Panditji   ? Why not 
National Kendras ?   It is only   in the processing 
stage.    Why   these   promises and shedding of 
crocodile tears ?    Why   not start one   and   
show  it   ?    Do   something immediately.    So 
is the case   in   almost   all professional bodies 
such as   Indian   Council of Agricultural 
Research   and the Council o. Scientific and   
Industrial Reseach.      These communities do  
not get   sufficient  representation, What action 
are you   going to take ? Either scrap away all  
these   things or try to 
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see that all these things are implemented 
effectively. If you have an ombdusman in 
every district and in every State for the 
redressal of grievances of these people, then 
that is something. Can you not learn a lesson 
from what Tamil Nadu Government is doing 
for Harijans and the Scheduled Castes and 
Tribes people ? If what they are doing is done 
in every other State, then their difficulties will 
be solved. In Tamil Nadu these Scheduled 
Castes and Tribes people are having a bright 
career. Why not you learn a lesson fr >m that 
government ? Housing is th *e and inter-caste 
marriage encouragement is there. Sir, if 
casteism is to be abolished, inter-caste 
marriages should be encouraged and the 
people whose marriages are inter-caste 
marriages should be given preference in the 
matter of employment and other things. You 
know, Sir, I have been asking the Minister of 
Tourism and Civil Aviation and the Minister of 
Finance and other Ministers to give repre-
sentation to the Scheduled Caste and 
Scheduled Tribe people in their boards and 
councils and all such things. Nothing has come 
out so far. Do you mean to say that we do not 
have efficient people, clever people, to man all 
these things 7 We do have. But the reservation 
that is given to us is not a charity. Therefore, 
this is our rightful plea and it is our legal plea 
which cannot be denied. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : You have to conclude now. 

SHRI G. A. APPAN : Only two minutes 
more Sir. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : You have already taken 17 minutes. 

SHRI G. A. APPAN : There are a number 
of Reports, Scheduled Caste Committee 
Reports, etc. What action have you taken ? 
Why do you want to waste paper like this ? If 
at all anybody is to be sincere, he should be 
sincere in the smaller way. Try to be 
magnanimous in implementing this and doing 
it honestly and sincerely rather than saying 
this, You know, yesterday, our Defence 
Minister was telling that there should be a 
change of  heart if  these 

poor people should be helped. Unless there is a 
change of heart and there is sincerity and 
honesty of purpose, nothing can happen 
Further more, unless the society is classless, 
there can be no democracy and there can be no 
socialism. Our Prime Minister is telling ''gartbi 
hatao". I have visited now almost all the States 
in India and wherever I go, the plight and the 
lot of the Scheduled Caste people are the same. 

Can you not see that the principle of 
carrying the nightsoil by human beings is 
abolished from this Silver Jubilee year ? Can 
you not see that compulsory education is given 
to the Scheduled Caste people at least up to the 
Fifth Standard from this year ? Can yon not 
assure on the floor of the House that 
reservations are made up to 20% or 25% in the 
case of recruitment, in service training, etc. at 
least from this year ? Mr. Vice-Chair nan, I 
have visited a number of States.  In Bihar . . . 

THE VICE-CH\IRM\N (SHRI V. B. 
RAJU) : You are going to other points. 

SHRI G. A. APPAN : Only one point. Sir. 
Gandhiji thought that a Scheduled Caste man 
should be the President. Has it happened ? It is 
25 years now. Gandhiji dreamt that. Why can't 
the Prime Minister of India be a Scheduled 
Caste man ? Can she not work for that now ? I 
think she has occupied several positions, I 
request that the honourable Prime Minister, 
who is the worthy daughter of a worthy father, 
the worthy Prime Minister of a worthy 
country, a great nation, a peace-loving nation, 
a nation which is wedded to the principles of 
Pancha Sheet, should take it on her head from 
this Silver Jubilee Year or, at lesat from her 
next birth day, too see that all the things that I 
have been humbly submitting before the House 
are implemented. 

SHRI BRAHMANANDA PANDA 
(Orissa) : Sir, one minute. Mr. Appan raised 
an interesting point. He asked us to take the 
Tamil Nadu Government as the ideal. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Don't raise any point, because he will 
start replying now. 

SHRI BRAHMANANDA PANDA : Only 
one small point. Last time, when we were 
touring Madras in connection with the 
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work of a Committee—Mr. Choudhury was 
also there with us then—we visited a Harijan 
colony. For the children they were supplying 
some midday meal and it was done by a DMK 
worker. But the entire colony was against him 
and they were clamouring for his removal. So, 
Sir, we need not take Tamil Nadu as the ideal. 

SHRI G A APPAN : There may be 
exceptions.    I am not denying that. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : All right. Yes, Mr. Janardhana 
Reddy. 

SHRI JANARDHANA REDDY (Andhra 
Pradesh) : Sir, I have gone through this Report 
submitted by the Commissioner. Let us extend 
our appreciation to the Commissioner for the 
pains he has taken to submit this voluminous 
Report with elaborate information and facts. 
Of course, the size of this Report shows the 
voluminous problems we have to face. Our 
friends were questioning the Congress 
Government, what they were doing for the last 
25 years ? Regarding this problem, it is a fact, 
Sir, that Congress Governments were there for 
the last 25 years. But there have been people, 
and there are people, who have been exploiting 
these communities. As long as these people 
who want to politicalize the poor and 
commercialize these weaker sections, these 
problems are bound to be there. These cannot 
be removed all of a sudden by a Government 
just like a surgeon removing something by an 
operation. But, anyway, there are some 
handicaps ; there are some shortcomings also 
on the part of Government.   We have to 
accept that. 

This Report has clearly discussed the 
problems point by point, taking Education, 
Housing, and the Panchayati impact and other 
problems that are being faced by the scheduled 
castes and scheduled tribes. Well, Sir, every 
one of us will agree that once we are able to 
uplift these communities economically and 
educationally, no doubt, this untouchability or 
whatever you call it, will not be there. The 
Report has made some suggestions. It is up to 
the Government now to come forward with 
new schemes. We have to accept that some of 
our schemes are a mere farce. I know as one 
being connected with educational complex in 
my place established to service for nearly 
}0,000 under privileged   students,   and   the 

difficulties and the shortcomings they are 
facing. Actually, certain programmes in-
troduced by the Government of India are a 
mere farce ; we have to accept thai. But, of 
late, there is no doubt, under the able 
leadership of Mrs. Indira Gandhi, our Prime 
Minister, these activities have gained a 
momentum, and lakhs of acres of cultivable 
land was given to the poo . Lakhs of houses are 
being constructed in my State even today with 
the help of the L.l C, and scholarships were 
given to the scheduled caste students. We 
cannat deny these facts. In the face of the 
gravity of the situation, what has happened for 
the last 25 y ears . . . 

SHRI GANESHI LAL CHAUDHARY t 
What does the Report say ? 

SHRI JANARDHANA  REDDY : The 
Report says that the situation is serious, but 
also at the same time it is up to us to help the 
Government to solve the problem. That is what 
I want to say. Our Jan Sangh friends were 
telling that the Congress used it for its political 
propaganda. It is Congress that was working 
for their welfare for the last 25 years and it is 
other parties that were utilising the situation 
for their propaganda, I can definitely say. We 
have been exploiting certain shortcomings of 
our administrative set-up. These shortcomings 
are due to to lack of good officers, committed 
officers. 

But, Sir, when we take into consideration 
the education that is being given to our 
scheduled caste and scheduled tribe students, I 
can only say one thing. The amount which we 
are now giving in the shape of scholarships to 
these students, including expenses on books 
and everything, is Rs. 56 per month, which is 
very meagre. Sir, the hon. Minister has to 
review it seriously and revise it to help the 
poor. It is for this reason that in our places there 
are separate hostels attachad to institutions to 
minimize the expenditure. There are students 
who want to spend more and fur them there are 
other hostels. So this does not mean 
segregation. There are other caste students also 
living with these Scheduled Caste and 
Scheduled Tribe students But I have seen in 
this Report it is mentioned that segregation is 
being observed in Lucknow in some hostels. I 
do not know whether it is due to this sort of 
difficulty such a syslem is in use there      or      
whether       there      is     still 
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segregation being observed in (he edi cational 
institution. If this is the case it is a matter of 
shame to us. 

Now I want to corns forward with a few 
suggestions to our Governmeni It is essential to 
have elementary schools located in Harijan 
cheris where Scheduled Castes and Scheduled 
Tribes predommatly Iivs. It is bad to have 
seperate colonies for the Scheduled Castes and 
Scheduled Trib :s ; they have to be mixed up 
with the other society people and thjy should 
study along with the other students and so 
elementary school provision should be there for 
all he students. In our own State free educ ition 
is there right up to college and even p ostgra-
duate stage for the Scheduled Cas es and 
Scheduled Tribes. So it was ne>vj to rae when 
my friend there was telling that in soma States 
even elementary education was not being 
provided to these students. 

SHR.1 G\NESHI L\LCHAUDH\R.Y: 
The Directive Principle of the Constitution is 
neglected. 

SHRI JANARDH\NA REDDY : I think it 
is better that we encourage religious 
organisations to take up this work of improving 
the conditions of the Scheduled Castes and 
Scheduled Tribes. It is some of the orthodox 
religious orginisatio.n thit created this problem 
for us an J it is better we entrust this job to 
thsm and th;y should come forward to help 
these Scheduled Castes and Scheduled Tribes. 

The education that we are now making 
available to these Scheduled Castes and 
Scheduled Tribes is more general education. Of 
course if there are bright students and if they 
want they can go in for technical education but 
generally the education that is being given up to 
high school classes is of a general nature and 
when the student comes out of the school he has 
only a certificate of general education but he 
has no technical education or job-oriented 
education. A certain amount of job-oriented 
education given along with general education 
up to high school classes will go a long way to 
tolve the r problem. In such a case when the 
student comes out of the school he will have 
some means of earning of his own livelihood 
and he will be able to stand on his own.    This 
again of course should not 

become a kind of farce just as it happened in 
the case of basic education. When basic 
education was introduced in the country it was 
just this ihikli business and some other things 
which were not at all useful to the students 
were introduced as trades. So when you think 
of providing job-oriented education, it has to be 
surveyed properly, planned properly and 
introduced properly along with general 
education Even if it costs more for the 
Government it should be done so that these 
Scheduled Castes and Scheduled Tribes and 
students of other backward classes when they 
come out of the school will be able to stand on 
their own legs and will be abl<* to earn on their 
own. 

Sir, lakhs of acres of land were given to the 
landless poor, especially the Scheduled castes 
and Scheduled Tribes. As you know in our 
State there is an Act according to which 
wherever there is land lying waste the first 
priority is given to the landless Harijan or the 
landless Girijan. But by me ely giving land to 
these people the problem cannot be solved , 
The poor man will keep that land for one or 
two yea;s and he will be selling it away to some 
rich man and again he will become laadless. So 
the Government must, in addition to giving 
them land come forward with some financial 
help with facilities for irrigaiion. with seeds 
fertilisers and other necessary things for at least 
two or three years. Unless the Government 
gives them this sort of help there is no point in 
simply giving them pittas and holding putta 
distributing functions. The small farmers 
scheme is there and this is more for people who 
own five or six acres. Why not have this 
scheme diverted to these Scheduled Castes and 
Scheduled Tribes ? Sir, provision of drinking 
water facilities, land distribution, housing 
schemes all these are being entrusted to the 
panchayat institutions. Sir, I see in this Report 
observations about a seminar conducted in 
Lucknow wherein they have elearly observed, 
"The Panchayat Raj institutions have not 
played the anticipated role in the removal of 
untouchability and promotion of the welfare of 
the weaker sections because of th; domination 
by the higher castes controlling political and 
economic affairs at the village, block and 
district levels. The concerned Departments 
should thsrtfore be the appropriate agencies for 
implementing the welfare programmes instead 
of the Panchayat   Raj   institulions." 
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I quite agree with these observations. We have 
to speak about the realities. It is not the theory 
that can make things better. Panchayat Raj is 
the lowest rung of the political structure. No 
doubt there will be political favouritism, and 
all sorts of things are bound to be there. How 
can we expect justice to be done especially for 
these weaker sections at that level ? In my 
own State, in my own place, I have seen that 
drinking water is being polhicalised. The 
Panchayt Raj people are using the drinking 
water grants, given by the Central Govern-
ment or the State Government or whatever it 
may be, to provide drinking water only to 
particular people, people who supported them 
in the Panchayat elections. 

SHRI MAN SINGH VARMA : Which is 
the State ? 

SHRI JANARDHANA REDDY (Andhra 
Pradesh) : It is not only my own State, Mr. 
Verma. It may be there in every State of our 
country. Wherever there are people who want 
to exploit a situation, who want to politicalise 
drinking water, the exploitation will be there. 
So it is not a particular State; I am just quoting 
my own State. What I mean to say is that these 
welfare schemes should be taken away from 
the Panchayat Raj institutions to a separate 
cell or a separate administration, or they 
should be entr isted to the Collectors or 
whosoever is di ctly under the control of the 
Governme it, in which case this sort of 
political act ities will not be there. 

With regard o jobs, Sir, the other day I 
was hearing the answer of our hon. Minister 
for Finance that the State Banks were still not 
implementing these :eser-vations but that hey 
were at it. They still say that the si; nat ion is 
there like this. Also there are ct tain 
universities whic i are not following the e 
reservations and ar. not giving seats as Wvil as 
appointments. It is up to the Educa! on 
Ministry now to take it up, call for reports 
from the v< ious universities and i 3 them 
justice. We are bound to help them for years to 
come. 

Sir, Government has got good intentions 
to solve the problem of these unfortunate 
people. It is for us to come forward with 
proper schemes a id help the Government to 
solve this problem. I can only say that this is 
not a problem which Professor Nurul 

Hasan or someone can just think over and do 
away with it. The injustice being done to them 
for ages. It is a problem to which we should 
give human consideration and come forward 
with our suggestions, not political suggesiions, 
but suggestions containing concrete ideas, and 
try to solve the problem. 

So, Sir, it is a report which everyone has to 
go though 'properly, and our Minister should 
give serious through to it. And this is the 
opportune time. On account of our leadership 
these activities for the poor gained a 
momentum and this is the right time to 
introduce the right schemes and thus uplift the 
under-privileged who have suffered for ages 
together. 

Thank you, Sir. 

SHRI K. P. SUBRAMANIA MENON 
(Kerala) : Mr. Vice-Chairman, Sir, it is an 
irony that after celebrating yesterday the silver 
jubilee of our independence we are now 
discussing the Report of the Commissioner for 
Scheduled Castes and Scheduled Tribes. One 
of the most important objectives of our 
independence was to set that the Scheduled 
Castes und Scheduled Tribes, who suffered 
untold miseries before independence, would be 
saved from their agony and anguish and from 
this sort of social opprerssion to which ihey 
are subjected. Our Constitution itself has 
provided for the abolition of unlouchability, 
for special efforts to solve their problems, etc. 
It would be wrong to say that nothing has been 
done, but unfortuna.ely whatever has been 
done is so inadequate that ihe effect is that 
praciically nothing hits beer, done. In the 
meantime, new furcus of sxploitation and 
oppression have cenvj to th; surface. Even 
what was done etrlier has been negatived by 
the new forces cf exploitation and oppression. 
Now, Sir, the fact is that the situation with 
regard to the Scheduled Castes and Scheduled 
Tribes is such a shameful thing on our national 
charac er that we cannot go on with this sort ot 
thing any longer. Jf you take it historically, the 
sort of treatment which we are giving to the 
Scheduled Castes and Scheduled Tribes 
belongs to the age of barbarisn. Our country 
cannot claim 10 be l iving in a modern age. 
We cannot claim that we are a   modern   
people 
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as long as the sort of treatment which belongs 
to the age of barbarism is continued to be 
given to the Scheduled Castes and Scheduled 
Tribes. Therefore, I do not think we can claim 
that we are a civilised people. As long as we 
do this sort of thing we remain barbarians and 
this blot has to be removed. 

Secondly, in the economic sphere the 
existence of 120 million people, who are 
beyond the pale of the normal economic 
activities of the society, is a big drag on the 
society itself. It creates such an inefficient 
production mechanism that the whole 
economic development is retarded because 
you keep 120 million people out of the pale of 
development. Therefore, our whole economic 
development itself is retarded, becomes 
inefficient and it is a drag on our future. 

Thirdly, politically because these people 
are kept away from the normal democratic and 
political life, democracy is endangered and, 
therefore, unless we do away with this 
discrimination against the Harijans, demo-
cracy in this country can never be safe. We 
cannot say that we have got democracy here, 
because the moment one-fifth of our 
population is denied the basic human rights, 
there is no democracy. All this talk of 
democracy and India being the biggest 
democracy is a farce as long as 120 million 
people in our country do not have the basic 
human rights. There is no democracy in this 
country and in this country there is what may 
be called idiocracy. 

Then, Sir, apart fiom that, this House has 
very often discussed the Ian Smith regime in 
Rhodesia for discriminating against the Black. 
Have we got any right to criticise Mr. Ian 
Smiih of Rhodesia or Dr. Vorster of South 
Aftrica or Mr. Nixon of America for their 
treatment of Negroes or somebody else ? No, 
Sir. We have absolutely no moral right to 
criticise any of these people as long as in our 
own country, a much bigger population than 
the Negro population in America of the Black 
population in Rhodesia or South Africa, is 
being ill-treated and is being denied any right 
whatsoever. Therefore, it is all hyprocrisy that 
we say in this House whenever something is 
said about South Africa or Rhodesia. It is all 
humbug.  We say  hypocritical things 

when we rush to the aid of the black people in 
South Africa or Rhodesia, but there in our own 
country 120 million people are being denied any 
right. When I give a Calling Attention Notice, it 
is not even accepted, but Rhodesia is accepted. 
When Calling Attention Notice is given on the 
oppression of Harijans in India, that is not 
accepted. It is not considered important at all. 
The fighting against Ian Smith ii considered 
more important. This sort of hypocrisy has been 
ruining our country. Our moral fabric has been 
ruined. Therefore, this continues, what can we 
do? The problem is not only social because with 
the development of modern industry and 
modern techniques in agriculture, the age old 
problem of social oppression has been superim-
posed by class oppesssion. Therefore, the issue 
has become more complicated. Now it is not 
only a question of social oppression, 
discrimination and untouchability but it is also a 
question of economic exploitation in a very very 
bad way. For example, you will be surprised to 
know that in vast areas of the country 
agricultural labourers have to work for less than 
Re. 1 a day. This is done by very very modern 
progressive farmers, this exploitation. 
Therefore, the problem has become more 
complicated. 

Now Sir, I will not deal with the economic 
problem which is common to more or less all 
the poor people, but I will deal more especially 
with the special problem of social oppression 
of the Scheduled Castes and Scheduled Tribes. 
Here I want to bring to your notice an article in 
the 'Times of India' .  First of all the question 
of oppression has taken a new turn with the 
development of modern capitalism in 
agriculture. That is what is said here—'Times 
of India' report dated 14 8.1972 from U. P. : 

About 93 per cent of them live in the 
villages and most of them earn about one 
rupee a day as agricultural wokers. They 
also undertake various menial jobs, but 
these service are rendered most as begar 
(on nominal wap.es or no wages at all). 

Harijans of late have been holding 
meetings and many of them have vowed 
to put an end to the begar system. 
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What has been the  result ?   The   result 
has been : 

Already several clashes between caste 
Hindus and Harijans have taken place. Jn 
one of the earlier incidents on August 28, 
1971, in Karela village in Ghazipur 
district, two persons, inclu i ing  a woman, 
were killed and 20, including 16 women, 
received injuries. In another incident in 
Abishan village of the same district on 
December 12, guns, grenades and other 
lethal weapons were used freely and one 
person was killed on the spot. 

Here is the problem. Supposing any 
landlord had been killed by the Harijans, then 
there in this House there would have been such 
a hullabaloo about Naxalites, the villages being 
attacked by unsocial elements, by extremists, 
and all that, and Mrs. Gandhi and all the rest of 
the folk would have risen that extremism 
should be put and end. When landlords kill 
Harijans, there is no noise. This sort of 
hypocrisy how can you tolerate ? A Harijans's 
life is expendable but a landlord's life is 
precious. This is our idea of democracy. 

The huts of 14 Harijans were set on fire 
in Chahtona village in the Jaysingpur area 
by some Thakurs in May this year 
following their refusal to work on wages 
of 12 to 25 pa.se per day. 

Why I said about these wages? Here is 
very shameful incident. Many Hai ijan 
agricultural labourers in this village, thai is, 
in the village of Behara in the Mirzemurad- 
pur area, Ihe constituency of the Chief 
Minister of U. P., have long been working 
on the ridiculously low wage of Rs. 3 per 
month. It is not Rs. 3 per day, it is Rs. 3 
per month and 1.6 kg. of coarse grains a 
day. This is what you get after 25 years of 
independence; after all the tomtom you 
have made about the progress you have 
achieved you get Rs. 3 a month. What do 
you say to this sort of situation? This is 
happening in God's own Uttar Pradesh, the 
Pradesh produced all the Prime 
4 P.M. Ministers of   this   country,   and 

so, you can imagine—the   repre-
sentatives of  that   region   are   ruling   this  \ 

whole country. So, you can imagine why our 
country is not progressing. This is the whole 
trouble with our country. All this hypocrasy is 
going on. 

I had been working in   this   Committee of 
Scheduled Castes and Scheduled   Tribes. Gujirat 
is the State where Mahatma Gandhi was born 
and   I   was    thinking   that   the Gujaratis will 
be   more   progressive   at least in this matler. 
But   I   found that   Gujarat is   the   worst   State 
in   the whole of India. True     to     Gandhiji's 
teaching—because Gandhiji taught us just   to 
lie   low   before the   landlords   or   the 
capitalists exploiting the people—true to that, 
Gujarat   is doing. The reports are there 
everywhere.      I   went to Porbandar and you 
know,   in   Porbandar tself,   the   birthplace   of 
Gandhiji,   this un-touchability is practised in a 
big   way.      It is a shameful thing.    And you 
will be   surprised to know   that   in   Porbandar 
Town itself the Harijans cannot enter certain 
areas. And then they have to carry  the   night-
soil on their heads.    After 25   years  you   have 
not been able to remove it.      And in Men-sana 
Town, we   saw—there were to   restaurants in 
which the Harijans were not allowed The 
Harijans   had to   take   the   cups and saucers 
separately   kept   for  them,     clean them 
themselves and take the tea   from   the 
shopkeeper outside  and  outside   drink   the tea. 
This shameful thing   was going on. 

A number of temples in this country are 
still barred to the Harijans. They cannot enter 
them, and in this Report it has been specifically 
mentioned that the wells maintained by the 
Panchayati ins'itutions in a number of places 
are barred to the Harijans. Then, Sir, this is 
what is said about Gujarat— 

"Grants to 16 gram panchayats in Gujarat 
were stopped since Harijans were not 
allowed to take water from public taps, 
State's Panchayat Minister, Ratubhai 
Adani, told Mr. Manubhai Palkhiwala 
(Cong) in the Assembly today." 

Only in 16 cases action has been taken. 

Now, I come to the question of what is 
called bonded labour. This is another thing. 
In   Gujarat   there   is a tribe called 



 

Halpati. Fifty thousand of these families are 
bounded slaves. These people cannot seek 
employment freely. They are indebted to a 
particular landlord and each one of them, their 
children, their grandchildren, have to labour for 
that landlord for their whole life and for the 
lives of their children and for the lives of their 
children's children. But this thing has been 
going on in different parts of the country in 
many ways. And the Commissioner for 
Scheduled Castes and Scheduled Tribes has 
given the names of this bounded labour system. 
In Andhra Pradesh they are called the Veiti; it 
is called in Gujarat as ffall; in Kerala, 
Valloorkavu Panam, Nilpu Panim; in M P. it is 
called Harvahi; in Maharashtra Vet; in Mysore 
'Jeetha; in Orissa Gjthi and in Rajasthan 
S<igri. Therefore this is prevalent in almost all 
the States, this quest ion  of bonded slavery of 
Harijans and agricultural labour. The 
Commissioner for Scheduled Tribes and 
Scheduled Castes has specially mentioned this. 

"The high incidence of Indebtedness 
am'i? tiie Scheduled Castes and Scheduled 
Tribes is primarily responsible for the 
existence of the system of bonded labour 
with which these people are suffering. 
Article 23 of the Constitution prohibits 
traffic in human beings and the practice of 
forced labour, as a result of which forced 
labour does not appear to exist in the 
country. However, bonded labour, a 
modified form of servitude, still perssts in 
soma form or the other in a number of 
States/Union Territoris. The various names 
designated to this practice of bounded 
labour and the Castes/Tribes subjected to 
this practice in different Siates/U.iion 
Territories have been given at Appendix 
XXIX" 

This is prevalent in a big way and it is clear 
that an agricultural labourer who is paid only 
Rs 3 a month, is a slave. What else is he. This 
is the case in many parts of the country. 

Then, Sir, I come to my amendment. 
Unfortunately it could not be moved because I 
was not there at that time. This amendment 
calls for only one simple thing. I do not ask for 
many t h n? s .  My amendment says : 

"and having considered the same, this 
House is convinced that th§ Central and 
State Governments have failed to protect 
the Scheduled Castes and Scheduled Tribes 
from oppresssion, exploitation and 
discrimination and to implement the 
constitutional and other guarantees given 
to them and calls upon the Government to 
implement within a period of one year at 
least all the constitutional provisions in 
regard to the Scheduled Castes and 
Scheduled Tribes." 

This is what my amendment calls for. So, it 
should not be difficult for this Hjuse to support 
it. 

There is one more point I want to say 
and that is about the Tribes. Since indepen 
dence, the tribals have been a section of 
people who have most suffered at the 
hands of the Government, at ths hands of 
the bureaucracy, at the hands of traders 
and money-lenders, The tribals everywhere 
have lost their land, they have lost their 
livelihood and they have become destitute 
in their own country. This is a serious 
situation. In certain cases, driven to misery 
and desperation, when they take up arms, 
may be their ordinary bows and arrows, 
the oucry is made that the tribals are re 
sorting to violence. But the violence practi 
sed by the State machinery, by the bureau 
cracy, by the landlords, on the tribals can 
not be expressed in words. Their situa 
tion is so tragic. Once a proud 
people who owned their own lands, 
who do not know any caste distinctions, 
who do not have any class distinctions, they 
have to-day become the salves of money 
lenders, landlords and the bureaucracy. For 
such a tragic situ ition you can never find a 
parallel in one country in the world. The 
tribals have been brought to such abysmal 
depths of misery and agony. That is why in 
Srikakulam, in Naxalbari and in Chota 
Nagpur they sometimes rise to revolt. What 
do you do to them ? You suppress them 
with iron and fire. This is what our Govern 
ment has been doing. What is the way out 
of the situation ? All the laws against aliena 
tion of tribal lands have completely failed. 
Everyone admits it ; in no State has it been 
properly implemented and whatever imple 
mentation is there has only gone in favour 
of the money-lenders and landlords. There 
fore, I would suggest two things. There 
must be a Constitutional amendment to pre- 
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vent the alienation of tribal lands because laws as 
such cannot protect them because laws are 
questioned in the courts and the courts themselves 
pass orders against the tribals, and the tribals 
themselves are not in a position to contest their 
claims in the courts. Therefore, there should be a 
Constitutional amendment to protect the tribals 
from alienation of their lands, so that it becomes 
foolproof. Secondly, in the case of the Scheduled 
Castes, apart from the im-plemention of all the 
other provisions in the Constitution, it is necessary 
that the agricultural labour unions and all those 
things should come under the protection of proper 
trade union laws. They should not be just left to 
the mercy of the local people to settle. It rhould 
come under the labour laws of the country. The 
Trade Union Act should apply not only to the 
industrial workers but it should apply also to the 
agricultural workers so that they can fight for 
better wages, minimum wages etc. ; they should 
have some sort of protection. Thank vou. 
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SHRI C. P. MAJHI (Orissa) : Mr. Vice-
chairman,   Sir,     the      Commissioner     of 
Scheduled Castes and Scheduled Tribes has 
taken great   pains to    prepare   this volumi-
nous Report.    This  Report   is indicative of j 
the problems   facing   the   Scheduled   Caste  
j and   Scheduled   Tribe   communities.      Of  
| course, there are many   short comings   and 
failures which   have been   indicated   in this 
Report.    It is a fact   that   in   spite   of the 
protective   measures and   provisions   in the 
Constitution   and  under the   various   Acts, 
the   economic conditions   of  these   people 
have not undergone much of a change.     In 
certain areas of  the country,   especially   in 
Orissa and in   some   parls   of Bihar,   these 
people are   still   living   in   very   deplorable 
conditions.    They are   l iv ing  in   a   state of 
slavery,   I mean,   economic   slavery.     If in 
India 50% of our population is l iv ing  below 
the poverty line, I am sure that 90% of the 
Schedule Caste and Scheduled Tribe   popu-
lation is much below the poverty line.    Not 
that   the   Government   has   not   taken any 
measures for their   uplifiment, not   that the 
Government has not   realised the   problems 
confronting these communities, but, Sir,  the 
agencies through   which   these schemes   are 
implemented have   always taken   advantage 
of the ignorance and   backwardness of these 
unfortunate people and they have   exploited 
them. Sir, I may kindly be permitted to cite a 
few instances   of  failures   of   the   Tribal 
Welfare Department  of the   Government of 
Orissa. 

Sir, this Department is making a very 
costly experiment on the tribal people. This 
Department had started some time back a large 
number of multi-purpose co-operative 
societies and Village Welfare Centres to save 
these communities, I means, the 
ScheduledjCaste and .Scheduled Tribe com-
munities, from the unscrupulous traders and 
money-lenders. But, Sir, all these schemes met 
with failures and the entire assets of these 
societies were frittered away. A huge sum of 
money was this wasted. 

Similarly, a very large sum of money was 
spent for construction of Adivasi colonies. But, 
unfortunately, many of these were left half-
done nnd many were now in a state of 
dilapidated condition and occupants have 
deserted them. Colony schemes may be useful 
and successful for industrial towns, But where 
the population is mainly of farmers and 
agriculturists, these schemes cannot be of any 
use to the tribal people. They cannot leave their 
parental homes and properties, however small, 
only to stay in the colonies. 

The tribal people have not been able to 
derive any benefit from the cooperative 
societies. These institutions, specially in 
Orissa, have become centres of corrupt 
practices, and most of the tribal people who 
took cooperative loans have become defaulters. 
They are not able to lepay them and now the 
money is being realised by the Government 
through certificate cases. The cooperative 
loans have become more pain-fuljthan the 
loans given by money-lenders. 

The scheme of tribal development blocks 
has also met with the same fate. The money 
spent in these blocks has mostly benefited 
people oilier than tribals. This has happened 
because non-Adivasis would take advantage of 
the scheme better than the tribal people. 
Adivasis are a set of people who are 
psychologically very much scured by 
Government officials themselves because of 
age-old practice of torture and oppression done 
to them. Therefore, they do not come to 
government officials for any help. And to help 
them it is necessary that the attitude of the 
agencies and Government servants who are 
charged with responsibilily of implementing 
the schemes should change. These people 
require a special treatment to regain their 
freedom. 

In the mailer of employment, the 
Scheduled Caste candidates are very much 
neglected, specially in my State, even in the 
Departments which are in charge of imple-
menting the schemes for welfare of the t r iba l  
people, hardly 10 per cent of the Scheduled 
Tribes are there, although the Government of 
Orissa has issued a circular that 24% of the 
vacancies are reserved for Scheduled Tribes. 
Government have all along stated that suitable 
candidates are not forthcoming from the 
Scheduled Castes and 
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Scheduled Tribes and, therefore, the vacancies 
are not filled up. But I am surprised that even 
the posts of peons for which at present there is 
no dearth of candidates are not being filled up 
by the candidates from these communities. It is, 
therefore, necessary that the outlook of the 
Government officials should under go a change. 
The Government of India should bring all the 
institutions through which the welfare schemes 
are being implemented directly under their 
control, and see that more and more Tribal and 
Ssheduled Caste people are provided with 
employment in the projects and schemes 
intended for them. In the matter of education 
also., these people are now being given 
education in ashram-schools but the conditions 
there are actually very bad. These students who 
are reading there in these ashrams are like 
prisoners. I have seen that the tribal students 
actually are not getting proper food in the 
ashram-schools, which are residential schools. 
They are given a raw type of food, they do not 
get enough of rice, enough of pulses. The 
stipends provided to them is completely 
inadequate. The quantum of stipend should, 
therefore, be increased and this should be given 
to students in time. The pace of development in 
the field of agriculture should also be 
accelerated through lift irrigation. 

I, therefore, request the Government that 
the officers who are in charge of these 
schemes should be given strict instructions 
that they should give these unfortunate souls 
better facilities and better treatment and these 
officials should change their attitude. 

Thank you. 
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SHRI PAPI REDDI (Andhra Pradesh) : 
Mr. Vice-Chairrmn, on a point of order. Is 
there a quorun in the House ? I think we have 
to adjourn. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : That ts all right. Mr. B. R. Munda. 
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SHRI N. H. KUMBHARE (Maharashtra) : 
Mr. Vice-Chairman, the Commissioner for 
Scheduled Castes and Scheduled Tribes deserves 
to be congratulated on his Report. I congratulate 
him for two reasons, firstly, because in his report 
he has highlighted some of the very vital and 
burning problems concerning the welfare of the 
Scheduled Castes and Scheduled Tribes, and, 
secondly, because the Commissioner has also 
taken courage, to criticise the policy and stand of 
the Government vis-a-vis the recommendaiions 
or suggestions which have been made and which 
are now incorporaied in this report. 1 share the 
sentiments which have been expressed here by 
the Members. So far ihey have expressed 
dissatisfaction. And I also feel that what ought o 
have been done in the interest', tnd p-ogress of 
the Scheduled Castes people lias not been done. 
The Commissioner is not a person appointed 
under any executive order. He is not an ordinatv 
Commissioner who could be appointed under a 
statute. But this Commissioner's appointment is 
in pursuance of the piovisions of the 
Constitution and therefore his position is not 
analogous to the position of other 
Commissioners. But unfortunately, his 
recommendations ate not being g i v e i  due 
consideration and his report is not consider d 
with the seriousness it deserves. 

In   the   first   place   I have to point out 

 



[Shri N. H. Kumbhare] that   this   is   the   19th 
report.    This House must have considered as 
many as 18 reports. But my submission is that   
the   Government has   failed    to   set   up   an   
administrative machinery to give effect to the 
recommendations    which have been made   
through these reports.     If the reports had been   
given   all due  consideration   and   if the 
recommendations    which    have    been    made    
by    the Commissioner     have     been   
implemented, I t h ink  much could have been   
achieved   in this sphere.    But unfortunately 
this   is   not ths   case.    On   tht  contrary, it 
seems that the   Government   machinery   and 
especially those   who  are in the services do 
not have any   sympathy   for   the cause of 
Scdeduled Castes   and     Tribes.     Instances    
are    not wanting where you can say that   ihey   
have ' often  adopted   a   hostile   a t t i tude .     I   
will take   the   example   of   reservation   for 
the members of Scheduled   Castes   and   
Tribes. | The   figures   would   give a story by 
themselves.     I will refer you to the Table   
given by   the   Commissioner on page 64, 
wherein it   is   said   that in spite of the fact 
that the Resolution has come into   being for the 
last 19 years the progress in filling the back 
loag has b.'en most unsatisfactory.     Even   in 
the current year it has been poinded out in   this  
I table that the improvement in   the   position  | 
with   regard   to   the  reservation   has been 
negligible.    In   respect   of  Class I and II 
services there has been no increase even by 
1 percent   and in respect of Class III and I IV   
services     the     increase    is    only    by I 
2 per cent. What does it indicate ? It 
indicates that there is something wrong 
somewhere If the Government is really sincere 
to give due representation to Scheduled Castes 
and Tribes in services, there are other ways 
open to them Why should we depend upon the 
Government officers for giving effect to these 
provisions on reservation ? In this context I 
have to make a suggestion. Why not we make 
a law ? We are making laws for everything 
Every day we are enacting several pieces of 
legislation, why don't we make a law whereby 
if I, as a member of Scheduled Castes, have a 
right to be appointed to the Government 
service and am not appointed, I   can   go   to   
the  court of law and secure 
justice ? You can certainly make a law 
whereby every Scheduled Caste person 
aspiring to join Government service but is 
denied that opportunity or every Scheduled 
Caste employee who is entitled to promotion 
is denied that promotion will get the right to   
agitate.    He  will   get a forum through 

which he can have his grievances redressed. 
Why not make a law ?    Why do  you   ask us   
to   depend   on  these officers to make a 
representation ?    If  you   make   a   survey, 
you    will   find   that     every   employee   is 
required to make a hundred and one repre-
sentations and not   a   single   representation is   
replied   to   also     No   representation is 
replied   to.    Now,   I   will   refer,   in    this 
context,   to   the  directives   issued   by   the 
Government.    The Government   have   said 
that they have set up a   machinery.    What is   
this   machinery ?    They   have said that they   
have    given    instructions   to    every 
au thor i ty  that they must see that the quota 
reserved for the Scheduled Castes   and   the 
Scheduled   Tribe*   is   filled  up.    All right. 
Then, have you done anything  to   see   that 
these   instructions   are   complied   with   or 
given effect to ?    There is a provision   that a   
Liaison- Officer   will   be    appointed   by 
every Ministry who will   scrutinise   whether 
the appointments have been duly   made   or not.    
All r ight .     What will he   do ?    The L;a son 
Otficer, who examines the position, will send a 
report to the   Deputy   Secretary of   the   
Ministry.    All   right.    Now,    my question is 
this :  If, on scrutiny, it is found that   a   
Scheduled Caste  man has not been given   due   
representation   and   in case the Deputy 
Secretary does not   take any action, what   
should   be   done    thereafter ?    The person   
who   wili   otherwise   be    affected adversely   
because of the   inaction   on the part of the 
Deputy Secretary has no   forum through which 
he can seek redressal   of  his grievances.     He 
has no remedy available to him   and,   
therefore,   the   working   of  the Government 
scheme has not proved   to   be giving due 
representation to the   Scheduled Castes and   
Scheduled   Tribes.     Therefore, Sir, it is time 
that we gave a legal   right   to these Scheduled   
Caste  people  and   this   is my suggestion that I 
want to make   at   this stage. 

Then, Sir, I would refer to another 
Controversy. The Scheduled Caste Comm-
issioner used to entertain representations from 
the members of the Scheduled Castes and 
Scheduled Tribes with regard to their 
employment, promotions, etc, etc. The Home 
Ministry says, "No. The Commissioner has no 
right to entertain all these representations and 
he has no right to do that and it is not within 
his competence to do so.", This controversy is 
there over this issue and it will be seen   from   
the  re- 
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port of the Commissioner that the Commissioner 
himself has said that he is a constitutional 
authority and therefore, there is the constitutional 
obligation on the part of the Government to fulfil 
the obligations towards the Scheduled Caste 
people and if the reqirements are not complied 
with, there is nothing wrong if he makes an 
inquiry and satisfies himself. But, Sir, the Home 
Minisiry says that he has no right. Therefore, Sir, 
the Commissioner has made a suggestion that a 
legal opinion be sought for from the Attorney-
General. I do not know whether this suggestion of 
the Commissioner has been considered. But, I 
would tell the Government that in view of this 
controversy it is desirable to take steps so that 
this controversy subsides, this controversy is put 
an end to and the right is restroed to (he 
Commissioner to entertain representations 
coming from the Members of the Scheduled 
Castes and Scheduled Tribes if they have got any 
grievance in respect of their employment. 

Then, Sir, the Buddists who are converts from 
the Schednled Castes would like to express their 
gratitude for the benefit which has been given to 
them now and which was given previously only to 
the members of the Schednled Caste. They are 
now being awarded scholarships payable to the 
Scheduled Castes and Scheduled Tribes. Since the 
Buddhists who have been members of the 
Scheduled Castes in the past and who are now 
converts have been given this benefit of 
scholarships payable to the scheduled Castes and 
scheduled Tribes, I feel the principle has been 
accepted that notwithstanding their conversion, 
they are still economically backward, they still 
suffer from social disabilties. If this principle is 
accepted, them, Mr. Vice-Chairman, my 
submission is that the Government should 
consider giving them the other facilities also 
which are available to the Scheduled Castes and 
Scheduled Tribes. My submission is that the benifit 
of reservation now available for the Scheduled 
Castes and Scheduled Tribes should also be 
extended to those who are Buddhists now and 
who have been in the past members of the 
Scheduled Castes     and   Scheduled   Tribes. 

The    other     problem  wihch   when the 
Scheduled    Castes   and   Scheduled   Tribes 

 

commu n'ty is confronted with has been the 
economy backwardness. Of course, some of 
the me nbers have suggested that either these 
people are part iaily employed or even if they 
ere employed, whatever wages they are paid, 
those wages are very meagre. In this context, 
my suggestion is that if you really want to do 
good to the people who belong to the 
Backward Classes, in that event the need of 
the day is that a national minimum wage 
should be fixed. With the Introduction of a 
national minimum wage, even those l iving 
in the villages would be ensured of a fair 
return for their labour. If this is done, it will 
also be a very tangible step towards ihe 
amelioration of the economiy   condiiion   of 
Scheduled   Castes 
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"In the training programmes of the latter staff 
of the Forest Department, there is up to now no 
provision for making them familiar and 
sympathetic towards the tribal folk so that, 
instead of being able jo secure the co-operation 
of the tribal people in the national task of 
conserving our forest wealth, the ground staff 
often look upon their duties as of a punitive 
nature. It is possible by wise steps to remove the 
tension that thus arises, so that both the Forest 
Department and the tribal communities can work 
together for a worthy common goal." 
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"The provision of credit to ne«dy 
peasants is often regulated by rules, which 
should be amended so that credit may 
flow more easily to the peasant and he can 
do without the services of money-
lenders." 

 
THE VICE-CHAIRMAN (SHRI V. B. 

RAJU) : Any Member to speak ? Th« House 
is adjourned till 11 A.M. tomorrow. 

The House then adjourned at fifty 
minutes past five of the clock till 
eleven of ths clock on Thursday, the 
17th August, 1972. 
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